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Mr A.Ahmed for the applicant.
Mr S.Ali,Sr.C.G.S.C for the respon=-
dents.

This application has been
submitted by the applicant seeking
for a direction to the respondents -
to offer him a full and fresh tenure
of 3 years in Bhutan under the
circumstances stated by him in the
present application and?his repre-
sentation dated 25.7.96. This repre-
sentation of the applicant is pen-
ding disposal of the reSpondents.”

Heard Mr Ahmed for admission,,
and perused %he contents of the
applicationvandath reliefs sought..
I consider that ggisépeed not be
admitted at this stage but it is
to be disposed of with é direction
to the respondent No.2, to dispose ..
of the representation dated 25.7.96
(Annexure-4) of the applicant.
Accordingly, the application is.
disposed of with a direction to the
respondent No.2, the Chairman,
Central Water Commission, Sewa .Bha~<4l
wan, R.K.Puram,New Delhi to dispose
of the representation of the appli-
cant within 3 months from the date
of receipt of a copy of this order
by a speaking order.

contd..
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATIL * -

Application under Section 19 of the Administrative
Tribunal Act, 1985,

Case No. 0. A, 2 &9 of 1996

BETWEEN

Shri K. Arumugam

= versus =

Union of India & others N

RESPONDENTS

1. Details of the applicant 3 K. ARUMUGAM

, Nogoa Al
II1, Father's name s Late A. Kurusamy Naler.
III, Designation and $ Junior Engineer, ,
office in which North Eastern Inv..Diyn' No.III,

employed. : :
Central Water Commission,

Post Box No.144.- Itanagar,
[ ]

: L ]

Ayrunachal Pradesh-=791111.

2e Particulars of Re@ondents:

le Name and/or designa= 3, Union of India,

tion of the Respon- represented by the Secretary,
dents. Ministry of Water Resources.,
Nw Dﬂlhio

/Contoooo2
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3.

4.

5.

6.

The Chairman,

Central Water Commnission,
Room No.528, Seva Bhawan,
R, K,Puram, New Delhi-66.

The Chief Engineer,
Brahmgputra & Barak Basin,
Central Water Commission, |
%Jamir Mansion" Nongshilliong,
Shillong-793014. |

The Chief Engineer,
Testa Basin,

House No,196, | .
Central Water Commission,
Jyothi Nagar, .

\
Opp. Don Bosco School, .

~ Siliguri-734401,West Bengal.

The Superintending Engineer
(Co-ordination),

Office of the Chief Engineer,
Bréhm'aputra& Barak Basin,
Central Water Commission,
Jamir Mansion", Nong.shill:l._ong.
Shillong=793014. ¢

‘I;he Superintmg‘&igineer.
North Eastem Investigation Circle
Central Water Commi ssion,.
“Jamir Mansion", Nongshilliong,
Shillong-=793014.

/contoo.o 03/
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¢ 7. The Siz'perintending Engineer,
Investigation Circle,
Central Water Commission,
Tadong,
Gangtok,
Sikim - 737102.

3. Particulars of the order against the application ig mgde.

The application is filed against the order of

transfer order issued by the Superintending Engineer

(Co=Ordination) Shillong No.2(2)/Sankosh~96/BEB=946=-55,

dated 29.4.96 (Annexure - 2 ). . o
-

4, Jurisdiction of the Tribunal.

The applicant declares that the subject matter of
-order against which he wants redre$sal is within the
. Jjurisdiction of the Tribunal.

Se L;mitation . L .

90060868608 The applicant further declares that
the application is within the Limitation prescribed in
Section 21 of the Administrative Tribunal "Act, 1983.

6. Facts of the case are given below.

6.1 That your applicant is an Indian citizen by birth -
/ and as such he is entitled to all the rights and privileges

guaranteed under the Constitution of India.

* /contooo 4 /
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6.2 That your applicant is a Junior Engineer, .
under Central Water Commission and he is now working
as Junior Engineer, North Eastern Investigation |
Division No..III, Central Water Commission at Itanagdar,
&runachal Pradesh.

6.3 | That your applicant has been posted as Junior
Engineer in Andamah from December 1989 to Fegbruary
1991. From 1991 March to 1993 June at Silchar in North
Eastern Zone. After that your abplica.nt was trans-
ferred to ‘Trivandrum which is nearer to his home town
and he joined in Trivandrum in July 1993.

6.4 Tnatl your applicant has been transferred. £rom

South Western Rivers Sub Pivision, Central Water
Commigsion, Trivandrum to Bhutan Investigation Di.vi.si'.on,
Central Water Commission, Phuntsholling, Bhutan vide

« CWC Ordér No.7/1/92 Estt=VI dated 12.8.93 for a fixed

tenure period of 3(three) years..

ANNEXURE-1 is the photocopy of the order

No,7/1/92 Estt-VI dated 12.8.93 issued by

the Under Secretary (IS) Cemtral Water
Commission. | .

[ ]

6.5 That it may be worth to mention that°af.ter
joining of your applicant under Bhutan InYestigation
Division, C.W.C..Phuntsholling. Bhutan, a new Investi-
gation Division namély, Sankosh Investigation Division
Phuntsholing, Bhutan was created at Phuntsholing,

/contees 5/
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Bhutan for a short duration to prepare a Project report
on Sankosh Multipurpose Project. Some Junior Engineers
were transferred/posted in the said Sankosh Investigatioﬁ
Division, Phuntsholing, Bhutan. In their transfer/posting
order of Bhutan Service the Main Central Water Commission
has clearly mentioned: the Division's name as Sankosh
Investigation Division under vhich they Were posted.

After completion of said project report,preparation

as there was no work under the Sankosh Investigation
D:L_visiop, C.4,.C., Phuntsgholing, Bhutan, the said Division
has been closed on 31.3.96. Surprisingly due to this
reason the Superintending Engineer‘Co-Ordination), Office
of the Shief Engineer, Brahmaputran& Barak Basin, Cen;:ral
Water Commission, Shillong transferred the applicant from
Bhutan to Itanagar, Arunachal Pradesh alongwith some of ~
the Junior Engineers. Although the applicant was working .
undey Bhutan Investigation Division,C.W.C.,Phuntshiling,

e i ket T
am—

Bhutan which is still functioning wisth handful of its
works. .

ANNEXURE - 2 1s the photocopy of order

No.2(2) Sankosh - 96/BBB-945-55 dated 9th
2pril 1996. *

ANNEXURE-2(3) is the photocopy of Office Otder
No BID/CR=-21/96/1646-49 dated 14.4.96.

6.5 | That due to above transfer #2908 your applicant

i o ———

could not complete the fixed tenure of 3 years. He has

e

X"‘ﬂ: JM | /cont.ees 6 /
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completed 2 years and 12 days service against the
fixed tenure of 3 years as mentioned in the transfer
order from Trivandrum to Bhutan issued by the Head
Office of Government of India, Central Water

Commi ssion, New Delhi.

6.7 That as per general practice of traﬁsfer to

Foreign Sergice, the Head Office of Central Water
Commi gsion, New Delhi uged to issue posi:ing'order
and repatriation order of the candidate. But in
this case the Superintending Engineer(Co-ordination)
has issued the transfer/repatriation order from
Bhutan to your spplicant. All Junior Engineers at

present working under Bhutan Investigation Divisiom

were originally posted/transferred to Sankosh

« | Investigation Division by the Head Office, Central

Water Gemmission, New Delhie _

. 6.8 THat it may be worth to mention that there was a
closure of Division office namely Bhutan Hydel
Division, Central Water Commissian, Tongra,Bhutan
in August/September 1968. The staff of Bhutan
Hydel Division, C.W.C. ‘ongra, Bhutan wer.:e'&xifted
from Bhutan. But none of the staff. of Bhutan
Investigation Pivision, Phuntsholing, Bhutan were
disturbed due to that closure. e

/contooo 17 /
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That your applicant further begs to state that

/the Field Chief Engineer's office got no power

to issue direct order for posting to Bhutan as

well as repatriatioh from Bhutan, as it is a
foreign service outside India. But in case of
your applicant it could not understand under
what interest and power the Superintending

Engineer (Co-Ordination), B & B, Basin,C.W,.C.,
Shillong issued the order of transfer from '

Bhutan to Itanagar(Arunachal Pradesh).

That the applicant further begs to state that
Bhutan service provides some attractive monetary

benefit i.e. monthly salary approximately -
Rse12, 000/ PeMs Generally the vacancies in Bhutan

« the application of the candidates would be processed

in the Head Office of Central Wafer Commission by a
Selection Committee and select’ suitable candidates.
Further the candidate would be posted in Bhutan on
transfer basis after Vigilance clearance and
obtaining clearance from Ministry of Extemnal o
Affairs, Govt.of India. The tenure in Bhutan .would

be given clearly in the transfer order.

That the applicant further begs to state «¢that
your applicant sacrificed his earlier posting i.e.
Privandrum near his home district i.e. Kanyakumari

as he has been transferred to Bhutan and as such

/cont... 8/
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he lost his monetary benefit as well as posting

hear to his home town.

That the applicant begs to state that Higher
Officer of Central Water Commi ssion playing trick
to accommodate their favourable Junior Engineers
in Bhutan by transferring him to Itanagar without
completing his tenure of three years. Although

he was selected for the particular Divigion i.e.

Bhutan Investigation Division, Phuntsholling,

Bhutan.

That one of the Junior Engineers namely, Shri
Bindeswar Singh was retained in Bhutan lnvesti-
gation Pivision, Central Water Commi ssion, Bhntén. .
more than his tenure due to influence of higher
officer, your applicant was allowed to join in
Bhutan Investigation Divisiom,,K Central Water
Commd ssion, Bhutan on #pril, 1994 for a tenure

of 3 years and the tenure period expires on
Ppril, 1997.

That the applicant begs to state.that he ha.s.
rendered sergicé in North Eastern Region from
December 1989 to June 1993. Though.the Govt. of
India laid down foreign service to the employees

‘those who were served in North Eastern Region

as one of the incentive, the Superintending
Engineer (Co-Ordination), Shillong has not

/Cont..' L] 9 /
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considered any weightage for his N.E,Region
sexrvice while transferring me from Bhutan. But
the Junior Engineers who are nov} accommodated in
Bhutan Investigation Division did not complete
full tenure in N,E,Region except one or two. Some
of the Junior Engineers Had not even posted in

N.E.Region so far.

That the applicant further begs to state thaf
after knowing that some staffs from Bhutan
Investigation Division may be shifted on closfre
of Sankosh Investigation Division, Bhutan, your
applicant submitted a representation through
priper channel addressed to the Chairman, Central.
Water Commission, New Delhi on 4.4.96 with a
request to retain him in Bhutan Investigation
Division. But nothing has been done. Again your
applicant submitted another representation
through proper channel addressed to the Chairman,
Central Water Commission, New Delhi on 25.7.96
with a request for a fresh tenure of 3 years in
Bhutan Investigation Pivision sitnce he has..
already been relieved from Bhutan and Jjoined

on duty in NEID-III, C.W.C,,Itanagar, Artnaghal
Pradesh. The second represent-étio;z haé also bee?
simply ignored and no response has been received

g0 far.

/conteee 10/
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ANNEXURE-3 is the photocopy of representation
submitted by the applicant on 4.4.,96 to the
Chairman, C.W,C,,New Delhi.

ANNEXJRE-3(a) is the photocopy of forwarding

letter of ‘representation submitted by the
spplicant on 4.4.96 to Chairman,C.¥.C., New
Delhi. |

ANNEXURE - 4 is the photocopy of reﬁpreéentation

submitted by the applicant on 25.7.96.

ANNEXURE - 4(a) is the photocopy of forwarding

letter of representation submitted by the

applicant on 25,7 0960 N -

6.16 That the applicant submits that the procedure

adopted byfthe authority in .tt.xe case of spplicant

is improper, malafide and illegal and as such the

transfer order of the epplicant is improper,

imx malafide: and illegal without jurisdiction,

6.17 That the applicant further begs to state that

he has been punished by the respondents by posting

again

in N,E,Begion which is far away from his

home and as such the transfer is illegal, malafide

and impropers

/contees 1Y/
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Relief soudht for s

Under the facts fand clrcumstances narrated
above it is prayed that the Hon'ble Tribunal may
be pleased to admit this petition, call for the
records and also to direct the Regpondents to

 offer your applicant a full and fresh tenure of

3 (three) years in Bhutan (Foreign Service).

CGrounds for relief with legal provision: -

For that due to above reasons narrated in detail
the transfer order of gpplicant is prima facle

is illegal, malafide, au@ improper, without -
jurisdiction and hence liable to be quashed,

For that the order of posting/transfer to Bhutan
Service or Foreign Sexrvice should be issued from
the Head Office, Central Water Commission, ‘New
.Delhi. The Superintending Engineer(Co-®rdination),
B& B Basin, C.".C,,Shillong has no authority to
issue transfer order to the applicant and, a.s such,
the transfer order is illegal, improper, malafide
and without jurisdiction and, as suc.:h, th:a transfer

order is liable to be gquashed. . .

For that the Bhutan service was fixed for three
year tenure aé such there is no justification in

denying the sald benefit to the applicant and

/cont-.. 12/
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" denial has resulted in violation of Article 14,

16 and 21 of the Constitution of India in as much’
as other similarly situated employees have been
granted the said benefit.

For that the applicant having fulfilled all the
criteria laid down by selection committee of
foreign service and he was selected for fixed
tenure of 3 years service in Bhutan ang, aé such,
the Respondénts cannot deny the same to the

applicant without any jurisdiction.

For that it is settled preposition of law that |
when some principles have been laid down in other
personal who are similarly situated then the same )]

principle should be granted to the other person

also.

Fér that the applicant having beén denied the
sald benefit without any reasonable excuse
without affording any opportunity on being heard
there is clear violation of the principles of
natural justice and accérdingly proper reliefs
are required to be granted to theeapplicant.

Details Remedies exhausted.

That the applicant declares that he has availed
of the remedies avallable to him under the Service
Rules etc.

/Conto oo 13/
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11.

12.

13.
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Matters not pending with any Court etc:

The applicant further declares that the matter
regarding which this application has been made
is not pending before any court of law as any

authority of any other Bench of the Tribunal.

particulars of the Bank/I.P.0.in respect of the

application fee .

i. Nunrber of IQPQO. - B QO] B(réc)%c]

2. Name of issuing Post Yffice - Guconber
) 3e Date of issue of I.POO.- ]Ql\q L

4, P.O. at which payable = & Guir sladly

P.etails of Index .

In Index in duplicate containing the

documents to be relied upon is enclosed. o’

List of Enclosures - As per Indéx.

/ conteces 14/



VERIFICATIO N

| I, Shri K.Arumugam, - son of late A, Kurusomy

. Na‘;gg'. serving as Junior Engineer, North Eastern .
Investigation Divisipn No.III, Central Water

Commi gsion, Itanagar.. Arunachal Pfadesh. & hereby-
verify that the‘statements contained in para fﬁOm

1 to 13 of the appl:.cation are true to my knowledge
and belief and mfoxmation and I have not suppressed

any material facts.

And I sign this ver:.fication on this M&L\ day
of NOvenber,. 1996 at Guwzhati.
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T e ~ No.7/1/7-Estt,VI ) S
T W, Government of India
-t Central “ater Commissio. UAN
o : ' Y * N
¢ Room Ho. 528, Scwa Bhawan,
A.K. Puram, Hew Delhi--63,
Dated [ ’/?5 /9 3 ’
OFFICE_OnDER -
, The following transfers/postinas of Junior Enginezrs
~are hereby made with immediate effect in public:interest ;..
SeNo. TTNEmEToTTITRL T '~ Presant Of fice ~Futlre Postihg
1. Sh. Anil ilumar Verma JEID.-II, '3.I.D., Bhutan
) Alzawal
2. Sh. M.R.1. Mair $X Division . ~do-
, ' . Cochin
3. Sh. Sukhriev Singh - C.I.C., GangtoX ~do-
#~Shoulat "Ali Azad [2.53.0...V, -Jo-
2 S Patna B
243h. K. Aruvmugham C.E.(S1), ~-do--
~ Trivendram , :
I'e Kotariah. " 3.I. Division Chicf Engineer(NEi)

. 3hutan Shillong.
7. Sh. Bin'eshwar Singh 3.1. Division-  Chisf Engineer (WNERS
) Siwtan © Shillong.

.
S mmmas et et et b e m s e e b b e e

The postings of officials at S. Mo. 1 6 5 in 3.I.D.,
3hutan will be for a period of 3 years on transfer basis. e iu

N\
01;$§73325;;-

UNOER SECRETARY (ES)

Cony to :.. . _
L. PAO, CC, Hewr Delhi,

2. Chief Engincor {.IEQ), Shillong.

3. Chief Engineer (IR), Coimbatore.

4. Chic{ Enginecr (ER}, PFatna. . .
5. Superintending Enqinecr, Middle “anqga Circle, Varanasi.
5.

. . : Pl - T e 3 43
Spperlnthflng Engine=r, Horth Eastzrn anestlgavloT
Circle, Shillédng, o . _
. Executive Engine.r, Ohutan Investigation Division, *
Shuntsholing, Shotaan. :

Persons cancorne . XJJA
. _
[ ]
) N)SS' °

o N
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GOVERNMENT 0OF INDIA
CENTRAL WATER COMMISSION
BRAHM[_\PUTRA & BARAK BASIN o
“JAMIR MANSION" NONGSHILIANG, NONGTHYMMAI N
| . SHILLONG - 793014 o e ) 1956
wear [ No. 2(2) /Sankosh=96/BBB- /4 5§ : - featsDated SAP ...... DA
| H.B ' bl.'l - .
OFFICE ORDER

. Consequent upon closure of Sankosh InveStigafiéﬁfﬁiﬁisioﬁ,

Phuentsholing ( Bhutan ) weesf. 1.4.96 Vide CWC, New Délhi's _
Office Order “0,A-11011 /1/94=Coord /536 dt. 25,03.96) The : following

Jr.Engineers working under Sankosh \'2 ision, . Phuentsholing/m/D
are hereby transfe o places shown under the B & B Basin,

.CWC, Shillong as under ».-in puplic interest.

— — .
SL., Name & designation . . Places where - Remarks
No, of incumbents posted S :
1, Sh.Sukdev Singh,JE NEISD-V,CWC, Shillong
24 Sh.S.A,Azad, JE Phulbari Site .  Under
W.Garo Hills -~ " NEID=I
Meghalaya. S t .
3, Sh.M.R.R.Nair, JE NEID-IIT, Itanagary For further
! _ ' o -~ /. reposting
4be Sh.A.K.V¥erma, JE = do = - by the
an ~ - . |  Ex.Engineer
57 Sh.K.Arumugam, JE = do =" " concerned,
P . N .. . A o 4 ... . : ‘?, . o
6. SheA.K.Das, JE NEID~II,Aizawl = - For reposting
' o . “- to Kolodmne-II
7 G & D Site -
. by Ex.EngI‘o
o ‘ . -~ concerned

CWC, Shillong.

This issues with the approval of Chief'Engiﬁger, B & B:Basin,

(A . SEKHAR .
 SUPTDG. ENGINEER (C) .

A
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</ Copy to :

Te The
2., The
30 The
4:- The
5 The

. Y N
Suptdg.Engineer,Central Inv.Circle, CWC, Gangtok (Sikkim).
Subtdg.Engineer, Meghna Circle, CWC, Silchar.
Suptdg.Engineer, NEIC,CWC, Shillong,

Under Secretary, (Estto.VI ®ection), CWC, New Delhi

.

Ex.Engineers, NEID-I, Silchar/ NEID-II, Aizawl/ NEID-III,

Itanagar, Sh.U.K.Sen, JE, who is under orderdtransfer to
L.B.Divn, CWC, Jalpaiguri, vide T.O,Order No.1/4(B)/95~BBB/

2580~-84 dt. 13,11.95 may be relieved immediately

e

\/54/ Person Concerned,

7 o Office Order Fiie,

8o File No, 1/4(B)/95-NERQ
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[ ] ..
Ho nIn/er-27/067 | 6 4.0 — [./‘ 9 Y .
COVERNMENT OF TNDTA :
CENTRAL WATRR cOMMTIcaTONn

PHIITAN THYRSTTGATION DIVIRTON _
P.R.UN_ & PHIENTSHOLING (RHUTAN) ¢
NDated { Ly *-l,ﬁ ~9¢ y
. 1

OFFJICE_ORDER : .

°

Consequent upon his transfer from Investigation Sub-
~Division No.17, cuc, Chenary under Rhutan Tnvestigation Division,
CHC, Phuentsholing to North Eastern Investigation Division

, No.TTT, Ttanagar vide Chjief Fngineer,BR6RR, CWC, Shil long's Office

. OrderNo.?(?)/Sanknsh-96/888/946*55dated9.4.96 Shri K.Arumugam, i
. Junior Engineer of Trvestigation Sub-Divisgion No.JI, CWC, Chenary  §}
. is relieved from his duties w.e.f. 16.4.9¢ (A.N)Awithfdi;ections .
o to report for duty te the Executive Fngineear, N.®th Eastern

: Investigation Division No.l111, Itanagar for further -posting.

0 oo
, " S |
, (C.UL.Wadhawan)
e Fxecutive Enginear

i ' \ h*”‘u Gl

‘ ce: _ s ¥
' 1. The Under Searetary (ES), CUHC, Sewa Rhawan, R.K;Puram, New - E

Nelhi-AA for favour of kind in

formation with.reference to
his letter referred to above. . A
The Superintending Engineer..(Coordn),"Brahmaputrai Baruk R
Rasin, CWC, Jamir Mansion,’Nongshi]liang;,shiLlong;;4 for® ¢
favour of his kind information.' . . . ~% RCENE R
The Superintending Engineer, Investigation Circle, CWC, i
Tadong, Gangtok, Sikkim for favour of kind information.- o
The Superintending Engineer, North FEastern/Investigation
Circle, CWC, Shillong for information and necessary action
please.® ‘ ' LI i;; e 4 C 3@
‘The Executive Engineer, North Fastern Tnvestigation B
‘Division No.177, P.O.Box 144, Chimpu, Ttanagar.' :
The Pay & RAccounts Officer, cuc, SewacBbawantfﬁfK,Puram,. ¥
New Nelhi-66 for information. Lhe SR
Shri K. Arumfgam, Junior Engineer, TSN-TT, CHC/¥ Chenary,
The Adsiastant Fnginear, 1SD-TT, CWC, Chenavy.
Pecoimts Rranch, Divisional Office T TR

. , | B Lk
Personal filn : \» e o Tk
- Do ok

I
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K. Arumu am, L
Junier Engineer
Central:Water Cemmissien,
Inv,Sub-divisien Ne.IlI, ‘ - :
Chenary,Trashigang = = . o , -
(Bhutan) E .

| \/////;:: Chairman, ' - ‘
Central Water Commission, i ‘
Lo Sewa Bhawan, R.K.Puraa,
- New Delhi - 66

(Through Proper channcl)

Sub - Roquest for Completion of Tenure posting of Threo yoars
under Bhutan Investigation, Division.s

Ref :- (1) Commission's Circular No.7/1/92-Bstt.VI dt.7.8.1992
(11) Commission's order No.7/1/92-Estt.VI dt.12.8.93,

Sir,
With due respect I would like to submit the following few
lines for favour of your kind consideration. * e

' . The Ceantral Water Comaission Circulatod a circular for
posting in Bhutan vide reference (i) where in no time span of tenure
has been mentioned. As I applied against said circular, I have been
‘selected and transfered under Bhutan Investigation ‘Division, Phunt-
sholing (Bhutan) vide Coamission's order cited in reference (ii).

- In this transfer order the tenure of posting in Bhutan is mentioned
as three years cleazly,

., Later on an other Division named Sankosh Investigation
Division has.been incepted in Bhutan. Some Junior Enginocrs qpre
also posted undor this Division against the Co-nissions circular ,
No.20/3/94-Estt.VI dt.2lst/Pind April 1994, In this circular it is
clear that the posting of these Junior Engineer are for the purpos:
of Sankosh Investigation Division works v - .

L J

-

contd Page
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- i Now. it 1s;undarstand that Sankosh. Inyostlgatipn ‘Division
is going to be wough up shortly as this’ Division has completed the
np;ksj;nghxng Junior Engineers working under this Division would
likely to-be-. transferod 1n Bhutan Invostigation Division,Phuntsholing
by replacing the Junior Engineers ‘already warking under Bhutan Imv.
Diviaion including nys@lf. In this connaction I would like to submit
that in case such rcplacenent has boen nado to accommodate the
Junior Engineers of Sankosh Inv.Division in Bhutan Inv.Division it

-would be a injustice against the Junior Engineer of Bhutan Epv.
Division 1nc1uding myself,

’

In the light of the above I would like to request your
highness to offer me chances to continue my job in Bhutan for the
balance period of:three years tenure please,

Thanking you very such Sir, -
Yours faithfully,

A

-Q»-.ﬂ ol

Junio: dngines . . ¢

b

Copy. submitted 1n adv:ncc to the Chairman, Cantral Natcr Commission,
‘R K.Puram,Ncw Delhf - 66 for favour of kind 1nfonnation pleaso.

Gdo R
3 - w.?lw ¥
s TETE

’w Nr—t .? M J\
Junior nngineer
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GOVERKNENT OF IKDIA

INVESTIGATION SUB=-BIVISIUN NQ.II
CEHTRAL UATER COMMISSION
CHENARY s TRASHIGANG (BHUTAN)

NO.ISD.I1/2a/96 //%8.‘75 /¢7 Date- "/,C-'él“?.a’»

T0

THE EXECUTIVE ERGINEER

SHUTAN IRVESTIGATION DIVISION
CENTRAL WATER CORMISSION

PHUE KTSHOLING :BHUTAN

Suble- Requdﬁt faor comp;atiah of tenure pnéting ef
’ three ysers under Bhutan Inv.Division.Cuc,
p ling Shri-K. ﬂrumugam,JE

Sir,

Blease find ericlosed hersuith representation
from Shri- K.Arumugam,JL addreased to Ehe chalrman,
CUC,New De)lhi Por Purther dispbaal at your snd pla-
asav

Yours faithfully

- ' ( Sustantsr Kumar )
7 . e
LV\LL) \;’ (\,qu, : Assistant Enginesr,

. ¢ Inv. Sub-Division No- II,
)\ Central Water Commussion,
Chanaury. Trashigang (P o

/ East maan

Copy tot= Sh:i-K.Arumugam,JE for Lnfutmatlon

s ( Swatanter umar

A5s15iant Enginegr,
¢ Inv. Sub-Division No. I,
\\ Central Warer Commission,
Chznary, Trach.qmo (Po)
Esst Bhutan o
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From : v .

‘ K. Arumugam, : ‘ w?
Junior Engineer,
North Eastern Inv.Divn-III,
Central Water Commission,
Post Box No, 144,
Itanagar (Arunachal Pradesh)

The Chairman, 4 k3
Central wWater Commissicn, : o
Sewa Bhawan,

R. K. Puram, New Delhi,

} (Through Proper Channel)

Subs: Reqguest for 3 fresh tenure of three years in »
Shutan or permission to approach Court of Law,

Ref: HNo. 7/1/92-Estt-VI dated 12/8/1993.

Sir, .
" with due respect I would like to submit a few lines
regarding posting in Bhutan,

I was transferred from South Western River Sub Divn,
‘Trivandram to -Bhutan Investigation Division, Bhutan vide
Central Water Commission's order (Photo copy enclosed for
ready reference) cited in reference for a tenure of 3 years
on transfer basis, I was allowed to join in Bhutan Invese
tigation Division in the begining of April,94 as shri
Bindeshwar Singh, Junior Engineer who had been transferred
from Bhutan Inv., Division, Bhutan vide same order (vide
sl. No,7) got extension to continue his service in Bhutan
beyond his tenure period.

Further, I have been relieved from Bhutan on 16/4/96
by the Executive Engineer, Bhutan Inv, Divn, Bhutan with a
directicn to report duty in Morxth Eastern Inv, Divn-IIIX, .
Itanagar, Arunachal Pradesh vide his office order No.
BID/CB=-27/96/1640-49 dt. 14/4/96 through FAX without issuing
transfer order from Main C,W.,Commission, Thus I have not
been allowed to complete the tenure in Bhutan as mentioned
in Centrgl Water Commission's order cited in reference.

, while comparingj the case of shri Blndeéhwar aingh,
Junior Enginser and my case, Shri Bindeshwar 5ingh has
allowed to serve in.shutan more than the tenure fixed by
Central !Water Commission. But I have not been allowed to
serve in Bhutam to complete the tenure fixed in the Central
Water Commissicon's order. -

Therefore, as I have been transferred before completicn

of my tenure in Bhutan, I humbly reguest your highness that e
I may kindly be offered a fresh tenure of 3 years to serve 1in

//ﬁﬁﬁESH"BV’“écomoxatlng me along with the existing strength of
Bhutan Investigation Division.

In case the alove rejguest is not considerable by your
highness, I may kindly be allowed to approach Court of Law °
for seeking redress .- ¢
Yours faithfully? o

el

15\

( X. Arumugam )

Junior Engineer
NeIp-IXXI, CWC, PBel44,_ITANAGAR

e
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To
' The Superintending Engincer . ‘ .
North Eastern Inv, Circle Lo L .
Central Water Comnmission 7' ' TS o -
Shillong-14 (Meghslaya), ¥* o
.. Sub : Application of~Shri K.Arumugam, J.E. regatding for
, fresh tenure of three years in Bhutan or'Pexmission oL
to approach court of Law,. L , 2
Sir, X

Kindly f£ina enclosed herewith an application dated
25,7.96(in triplicate) of shri KeArumugam, JeE. addressed
to ‘the Chairman, CWC, New Delhi reqnasting for a frcsh
tennure of three years in Bhutan or permiaaion fo approach
court of lLaw, for necnssary actioma

- Yours faithfully, .

e \ ( Do' pev Singh ) | '.
Epclo ¢~ As above, Bxecutive Engincer

\//é;py to shri K,Arumugam, J.E. fOr‘infonnatgon;

S8

&: M ( Do P, Singh 257.7 :
\ ’ Execut} ve En eer y
J ANk /g v . .. ;f




